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The a,~lic •.nt, In!Jpecter .f Peat Offices, :J"Hinsi,

haB iir,rc;.ched thi~ Tribunal al)l)rie\Jl!!d by the de.duc t Ie n

ar Pr.13,253.?O fram his TriHielling A1I.wllne!! Bills, fei"

the pel'iClid :Jeptember 1986 tCi NClvl1Imber,1989. HilS cilifim

is tha t he was entitled fer read ml.)i1a-g8allewanee ar

Ra.1 ~er K.M. and instead ef that, ha yas enly ,aid

at the rat!! IIr Re.D-50 Iter K.M. uh i ch r ee ul t ed in

lass af an aMeUm .1" Rs.13,253.?C te him. By means ef

this applicutien the a~~licant "rayed that necessary

directj.n~ may be issued t. the respendents th~t the

ameunt er ~.13,253.70 dedu~ted rrem hiS T.A. Bills aheuld

be "aid bac k ta him with inter as t admiss ible thereen.

2. The r eSliendente have e""es ad the case and 1t is

"einted eut that the T.A. Bills rel~ted te the ,erled

"rier te 6/'J/8fJ and as such the benefit ef increased

.11.~geare net ap"licable te the case er the .,,,lieant.

It has alse been "einted that as Iter Nete 8 er G.verrnnent

ar tndia 'a instructiens en this subject, rull Read Mileage

is admissible enly in these cases where travel by re.d

was .erfermed by the Gevt. eer\/ant in lIublie interest and

sanct.ien er the •• m,etent ~uthlit'ity under 5upplemental'y

Rule 31 ie nece~~ery. Accerd1ng t. the res,.noents, in

this case ne sanetien has been aceerded under su,plementary
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Rule 31 by 'the com••etent authority and as such the
amended order dated 6/9/S9 is not ap••llcable in this
Cae e. It is also pointed out tha t thea e bills were
•••esed in accordance with eu••••lementary rule ~6 which
is a"lieable to the cas e of" the a"1I1icant.

The lelilrnedcounsel for the applicant stated that
the T.A. rul_ and instructions issued, as contained in
annex,ure to S.R. it6 underwent a change f'rom18/6/67 and
the ~ates of Road I'Il1eagewer e l' evised. Moreover t the
a,••licant ~ travelled by his Scooter between the
,laces connected by R.il. The mode or trans,ort used
by the a"licant is also not at all in dis,ute. The
dls,ute is only regarding the rate or Road Milag ••

The cou1\5.,1for the reerondente statee that the amount
admissible will be halr of the ,rescrib.d rat. or 0 f the
actual rate of journey whichever is less in caSe the
journey is ,erformed by taxi/auto rikahaw. Th. learned
counsel for the a~,licant contended that the journey
waS performed by the ar,licant on 2 wheeler whiCh belongs
to the a"licant and thie ract is not in dis,ute, and as
such the rat. a"licabl. in U.P. State as ,er annexure
t. (A 5) ie a"lieahle to the a"licant inasmuch as the
Govt. has notified the said rat. which is ••revalent
since 1968. Under the~ e circumstances we do not See

'j'

that th.re is any reason for reducing the claim or the
a~,licant. The ap,lleation is alloued and the ree,ondents
are directed to verify the T.A.Claim of the a ,1icQnt and
grant him the a"ro ••riat. amount as ••er the amended

b•• n
rates .,,.11clbl:_. If any deductions hilY ~fT1ad.tthe a ame
shall be refunded to the a~,lic.nt within a ,.er!od or
3 mo nthe from the date 0 f'communication of this or del'.
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Dated: L, December, 1!J~2, Allahabad.
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